NATIONAL COMPANY LAW APPELLATE TRIBUNAL
NEW DELHI

Company Appeal (AT) (Insolvency) No. 573 of 2019

IN THE MATTER OF:

Usman Sheriff ...Appellant
Versus

M/s. Sew Infrastructure Ltd. & Ors. ...Respondents
Present: For Appellant : Mr. Jay Kishor Singh, Advocate

For 1st Respondent: = Mr. Shiv B. Chetry, Advocate

ORDER

03.07.2019 It is informed that no settlement is reached between the
parties. In the circumstances, we intend to hear the appeal on merit.

Place the case ‘for Admission (After Notice)’ on 29tk July, 2019.

The interim order dated 27t May, 2019 is vacated. In the meantime,
the ‘Interim Resolution Professional’ will ensure that the company remains
going concern and will take assistance of the (suspended) Board of Directors
and the officers/ Directors/employees. The person who is authorised to sign
the bank cheques may issue cheques but only after approval of the ‘Interim
Resolution Professional’. The bank account of the ‘Corporate Debtor’ be
allowed to be operated for day-to-day functioning of the company such as for
payment of current bills of the suppliers, salaries and wages of the

employees’/workmen electricity bills etc.

[Justice S.J. Mukhopadhaya]
Chairperson

[ Justice A.I.S. Cheema |
Member (Judicial)

[ Kanthi Narahari |
Member (Technical)
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